ITEM NO.12

COURT NO.4

SECTION X

SUPREME COURT OF INDTIA

RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal) No(s). 143/2015

MEENAKSHI KUMARI

STATE OF UTTAR PRADESH

VERSUS

THROUGH ITS PRINCIPAL SECRETARY (HOME) & ORS.

Petitioner(s)

Respondent(s)

(FOR [DIRECTION] ON IA 15636/2015 and IA No.87240/2017-
CLARIFICATION/DIRECTION and IA No.87243/2017-EXEMPTION FROM FILING

0.T.)

Date : 19-07-2018 These matters were called on for hearing today.

CORAM

HON'BLE MR. JUSTICE KURIAN JOSEPH
HON'BLE MR. JUSTICE SANJAY KISHAN KAUL

For Petitioner(s) Mr.
Mr.
Mr.

For Respondent(s) Ms.
Mr.
Ms.
Mr.
Mr.
Mr.
Mr.
Ms.

Mr.
Ms.

Mr.
Mr.

Mr.

UPON hearing

Signature-Net Verified

D\g\la@y

NARENDR, ASAD
Date: 20 7.19

Rahul Tyagi,Adv.
Abhinav Dang, Adv.
Vivek Singh, AOR

Geeta Luthra,Sr.Adv.
K.L. Janjani, Adv.
Gargi Khanna, Adv.

B.V. Balramdas, Adv.
Rajiv Nanda, Adv.

P.K. Dey,Adv.

Arvind Kr. Sharma, Adv.

Shivani Luthra Lohiya, Adv.

Atul Guleria,Adv.
Kamakshi S. Mehlwal, AOR

Mukesh Kumar Maroria, AOR
Sanjay Kumar Tyagi, AOR

Mohan Kumar, AOR

the counsel the Court made the following

ORDER

ks  The Inspector General of Police, Meerut Region, is directed to

file an affidavit, within ten days,

stating the action against the



erring officers. The affidavit shall contain details regarding the
action taken departmentally and also under the Criminal Law.

We direct the Inspector General of Police, Meerut Region to be
present before this Court on the next date of hearing with all
relevant records.

List on 31.07.2018.

Pursuant to our order dated 05.04.2018 an amount of
Rs.5,00,000/- (Rupees Five Lacs) has been deposited. We direct the
Registry to release an amount of Rs.2,00,000/- (Rupees Two Lacs)
in favour of Mr. Ravi Kumar and Rs.50,000/- (Rupees Fifty Thousand)
each to others referred to in the affidavit filed by the petitioner
before this Court on 17.07.2018, and the petitioner. As per office
report the amount of Rs.5,00,000/- (Rupees Five Lacs) is lying in a
fixed deposit, so the accrued interest, if any, shall also be

released to them proportionately.
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